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Scientists for People 

Submission of comments on 2nd Interim Report in  

OA 448 of 2022 to NGT, Delhi 

The second Interim report of the Joint Committee appointed to inquire into 

two incidents of mass exposure at Brandix India Apparel City, Achutapuram 

is uploaded on 15 December 2022. Hearing of this case is scheduled on 16 

December 2022. Due to a shortage of time, a short critique of the report is 

being submitted in public interest. 

An extended joint committee with 10 experts has taken four months and 

submitted two interim reports without any final conclusion. Both interim 

reports are nearly the same with the second repeating most of the first 

report.  

Plagiarism in Interim reports: 

The first interim report copy pasted from the content of the Deputy Chief 

Inspector of Factories report on the second incident on 02.08.2022 now 

included in the second interim report from page 87.  

DCIF Report:  

  

First Interim Report: 
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DCIF Report: 

 

 

First Interim Report: 

 

DCIF Report: 

 

First Interim Report: 
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These are a few examples of copy-paste from the DCIF report on the second 

incident. It is not good professional ethics.  

APPCB concluded ammonia leak from Porus as the cause of 

exposure: 

NGT in the order dated 03.08.2022 distorted our submission stating “The 

NGO has submitted that the gas released in the present case is from Seeds 

Intimate Apparel Factory and Porus Lab in APIIC SEZ, exposing 369 women 

workers to ammonia. There is also probability of incident on account of 

handling of viscose fabric for innerwear. NGO has accordingly, suggested a 

scientific study.” Second Interim Report has been included on page 111 

proceedings of member Secretary APPCB dated 04.06.2022. An excerpt 

copy pasted from it says “Over 100 women working in the Brandix SEZ in 

Achutapuram have fallen sick after inhaling ammonia, leaked from the 

nearby Porus chemical factory” 

 

APPCB issued a stop production order to Porus labs. 

Report format defies NGT order: 

NGT order specified “Report of the Committee may be furnished within 

three months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF” But 

both interim reports are submitted in image format. 

Speculation by the Collector-appointed committee: 

Inquiry report on the first incident by the committee appointed included in 

the second interim report from page 98 concluded 

 

No evidence is provided. Presence of chlorpyriphos in the air is not 

established. Chlorpyriphos is a solid substance with very low vapour 

pressure. The vapour pressure for chlorpyrifos has been estimated between 

1.0 x 10-3 and 3.35 x 10-3 Pa. [Data from European Chemical Agency] It 
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may be noted that the safe limit for exposure to Chlorpyriphos is 0.2 

mg/m3. The two halls M1 and M2 are 20000 m3 each. For the workers to 

be exposed to 0.2 mg/m3 without any adverse effect requires 2 x 20000 x 

0.2 = 8000 mg or 8 g of chlorpyriphos to vapourize. It is simply out of 

question. Experts are not applying their minds. 

JC recommends further study by AU:  

JC recommends further study by AU to establish external sources of 

pollution in contrast to the earlier conclusion that the source is at Brandix 

only.  

 

With due respect to AU, it is necessary to mention that the present 

committees had four professors from AU, three working and one retired but 

ended up at square one after ten experts spent four months. No fresh 

approach is possible with such thinking.  

A study done in India at 30 workplaces with 30000 employees such as 

software companies observed that only one out of the 30 had acceptable 

indoor air quality. All the committees ignored the indoor air quality. Reports 

have not properly presented the AHU data. Interim reports simply copied 

that information from DCIF report. 

Our systems reward mediocrity and pseudoscience. 

Scientist for People is concerned about the spate of accidents in AP and the 

failure of suo motu cases in preventing their occurrence. Unfortunately, 

false investigation reports are forming the basis of action. 

 

Dr K Babu Rao 

 

 


